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THUREDAV TUTQ TWR TWENTY CFPCOND DAV N© DECEMRER 1004
Shri Justice P.¥X. Shyamsundar ... Vice-Chairman

Shri T.V. Ramanan ... Member 2:9

C.X. Ramesh,

S/o C.N. Krishna Shetty,

Aged about 21 years,

R/a No.7/12,

D.A.D. Complex,

Cambridge Road,

Ulsoor, Rangalcre-°, ... dpplicent

[Py Advocate Shri R. Sharath Chandra)

1. The Controller General
of Defence Accounts,
R.K. Puram,
New Delhi.

2. The Controller of Defence Accounts [Ors], South,
Agaram Post,
Bangalore-560 007.

2., Sri Jchnson, Major,
S/o Xuppar,
R/o DADR Complex,
No.7/6, Cambridge Road,
Ulsoor, Rangalore-560 00R. ... Respondents

[By Advocate Shri M. Vasudeva Rao
AddlL Standing Counsel for Central Govt.]
ORDER

Shri Justice P.¥, Shyamsundar, Vice-Chairman:

1. We have heard Shri Sharat Chandra, learned counsel
for the applicant and Shri M. Vasudeva Rao, learned
Standing Counsel for the respohdents and find no subs-
tance in this application wherein the applicant who

sought selection to a Croup D post in the office of

ﬁ} .
.\“u@Qpntroller of Defence Accounts, BRangalore has since
CANY
\f%één interviewed in that aspect. Although the appli-
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7: 'cant was interviewed under what appears to be a cate-

;,gpry called the Wards quota, Shri Charat Chandra says
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have ourselves seernn there jg nothing in the notifica-

tion inviting applications making any consession 1in

that behalf about seniority and in that situation

it is futile to conteng that selection shculd be rela-

table to the seniocrity of the pvarents and quardians.

There is absolutely no basis for such conterntion an-

it, therefore, fails.

3. AS we are satisfied that the selection of the

candidates was made purely on the basis of the perfor-

liance at the interview where the applicarnt 712 rnot

perform just well encugh, therefore, it follows that

this aprlication is without any substance ang is liable

to be dismisseq. It is ordereg accordingly. No Costs.
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